CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR 3 LENGH, JASALPUR

Original Application No, 644 of 1908

Jabalpur, this the 30the day of July 2003.

Hon'ble Mr, J,K, Kushik, Judicial Member
Hon'ble Mr. Anand Kamar Bhatt, Administrative Member

Kavingal Nerayanan Hitty aged

about 62 years S/o late

MJM.Menon Occupation retired

Chief Permanent way Inspactor

S.E. Rly, Chhindwara

R/0 Shivam Sudear Nagar Chakar

Road Chhindwar District

Chhindwara (iP) APPLICANT

(By Advecate -

VERSUS

1. Union of India
Through General Manager,
Sourth Eastern Rly., Grden Reach
Calcutta-43 (W.B.)

2. Divisionul Railway Manager,
S.E. Rly, Nagpur (M3)

3. Sr ., Divisionzl Engineer
5.E, Rly, Nagpur (Ms) RESPONDENTS

By Adwecate -

0 & R (ORAL

By J.K. Kaushi&, Judicial Menmber- ////

shri Kavingal Narayan Kutty has filed this
¢riginal Application under 3ection 19 of the Administratiw

Tribunal Act, 1925, challenging order o

Fh

vrenalty dated
guilty

30.6.1998 (Annexurc 2) by which he has been held/ c~r

shortace of Rs. 1,85,997.00 a2nd this amount is required

to be recovered from him.

2. The brief facts ¢ this case are that the =rrlicant
was issued a charg~ sheet and a detlled :nquiry was con-

ducted 1n the matter and the disCiplirary rroceedingg nave

been culminatyd in imyeo itden o7 af~resoid pen

lty.
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The acrlicant v referred an appeel (Anncxure A=0)
- -

apyellate authority.
3. In the reply of the resyoanzents (pera 17) it is

stated taat the applicent himself accepted that his s -
called appeal is pendin: before the appellate authority.
2s such he has n t exhausted the Jdepartmental remedies.

It ig als~ averr=d thet in spite ~Z the instructions

ct
-
(6]

furnished in the punishoiznt notice, ho hes preferrad

arpezel o DRM su: his sctuel appeallte authority

ADRM.
4. e have also encudred from tne learned counsel for
the perties rec~riin disposel £ the arpeal and found

®

that the appreal hes n 't been sc far dlsposed of.

5. The mattrr could ke looked on other anole also.
After the =zdmission of this case, the resjpondents could
not have decided the 2appeal, in view of tae embargo under
section 19 (4) administrative T,ibunals 2ct keeping in
view ths peculiar facts and circumstances -f the case,

we decmed 1t proper to direct tihe

pre.late suthority to

8]

decide the appeal in accordance with Rule 22(2) of the
Railway Servants (Discipline and Appeal) Rules 1967 The

applicant shall be given cersonal hearing at the time Af
decidin the spreal. A cory of the detailed appeal 1s

S
annexed with the paper & ok at Annexurc A/8. In this view

of the matter we dispore of the original Application .s Unders

" The ahpeal shall ¢ treated as addressed t- the
ADRM who shall decide the appeal in accordance with
law by treatin: the sawe within limitation within

a perind ~f 2 months from thc date »f receipt of a
copy of this -rder. n case the applicant is

still accorieved by any adverse ~rder passed dn

the epreal Fy thn 2fi-rasald syvellats authority,

the ahllLC t shelllkpat liberty :o acitate the
mwatter afro ? and he®allowed to take all the croun‘z
raised in this Originel”appli ztisn. The criginal
Arplicaticn is stands Jdisvosed ~f. No costs.
g
(Anand Kumar Bhatt) (J K. KausthT’

Aomlnlguratlve Menber Judicizl Member



